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s - PRINCIPAL BENCH | (227
" 7 NEJ DELMI, -
0.4 No,1977/96 - . . Date of desision 15,10.36

/

Honble-Smt.Lakshmi Suamiﬁatﬁan, Member(J)

Shri M.S. Chandrgshekhar

son of Shr; 0. M‘Sundharam

Rfo 172-K

Aram Bagh, Type-l1

New Delhi. 110055 _ _ : ~
. YR Aple'Q an’i:

(By Advocate shri D.C, Vohra ) .

Us.

1. Unlon ot Indla through
' the Forsign Secretary, Govt,of Indla
Ministry of Extsrnal. Affairs,South’ Block,
" Meuw Delhl—110011. '
2, Dirsctor of" Estates, ;
Ministry of Urban Osvelopment,
Birman Bhauan, Neuw De1h1-110011

‘oee Respondénts
(By Adwet at e Shr1 ReVe Sinha') | .
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(Hon'ble‘SmteLakshmi Suaminathan, Member (3)
Both counsel heard

N YO Shr1 R U Slnha,learned ccuncel for the respondbnt'
submits .that the representation filed by the applicant
dated’ 8,896 (Ann.A 9) requesting the-respoqdants to
permlt him to retarn quarter No, 172;K, Aram Bagh, Neu
Dalhl conseguént upon his postlno to Embassy of India,
Klev. is stlll under consideration of. the respondents and
has not been dlaposed of., He tharefurc, submlts/égf; o

0.As uwhich has Deen flle on 13, 9,96 ig premature and

is based on apprahanslons 'fgé reqﬁuSu made by the

\ appllCanu may not be, acceded to by ths respondents.

However, learned’ counsel for the applx:anu submlts that
apart from the grounds taken in the representatlon, the
'éppIiCQHt al'so relies on the Judgment«ar the Tribunal

’
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in G4 1178/90 (Mr.Charles Toppo Vs. U.CoI, & Ors)
decided on 18.5.93(copy placed at ann. A, 10) . Shri

Sinha, therefore,‘submits that he has no objection if
the respondents are directed to dispose of the represen=-
tation dated 8,6,96 in accordancs uwith law and having
ragagd tc the afoiesaid judament of the Tribunal in

Ga 1178/c0,

3e Having considered the records and thes submissions
of ths leafhed counsel for both the parties, this 04 is
dispoeed of directing the respondents to consider thas
tepresentation made by the applicant cated 8,6,96.in
accordance yith the relevant rules and taking into
considerastion the judgment in'&eéimilar caseﬁ%i.Charles
popo/gigp;2£s a speaking and reasoned grder. Till such
timea, the reply of bhe respondenté is given to the .

applicant, the status quo regarding the house, in

gusstion, shall bs maintained,

4q , O.Ae i3 disposed of as above. No order as to

costs, : -

(Smt.Lakshmi. Swuaminathan)
Member (J)
sk



